CENTRAL AD MIN ISTRI-\TIVE TRIBUNAL
' CALCUTTA BENCH

No. MA,415 of 1999
(0.A.1438 of 1997)

‘Date of Order 3 18.8.1999

Present 3 Hon'ble Fk‘.D.PurkayaStha: Judicial Manber.

Hon'ble M.G.S, Maingis Administrative Memb er.

MANASHI RANI SINHA
Vs,

UNION OF INDIA & ORs,
( EASTERN RATLUAY)

For the applicant 3 Mr.8.C,Sinha» counsel,

For the respndents: M.MK.Bandopadhyays counsel.

O R D ER

DePurk ayesthas J. M

This is an application for restoration filed by the
applicant yith a neyly app 0in ted adv0catao M.B.C.Sinhay
Mr. MK.Bandopadhyay appears on bghalf of the respondents,

2. l'k‘.Sinha submi ts that on the date of dismissal of

the case for defeult o 1.7.1999, the applicant's advocate
ves sick, '

3. In viey of the aforesaid circumstancess we restore
the G0,A,

to its original fPile and numb er by recalling the
oerder dated 1.7.1999.

4, The 0.A,

is Fixed for hsaring on 10th Decem er» 1999,
S. M A, stends dispOsed of, No order is pessed as to costs.
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